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. o ' Commercial Complex(BDA)
r P Ct Indiranagar
”‘) ' ' ' Dangalore -~ 560 038
Deted 3 6 FEB “989
APPLICATION NO (%) 494 ' /88 (F)
W.P, NO (8) /
Applicant (x) ) ' Respondent (s)
Smt Akkulamma : V/e  The Engineer-in-Chief, Army Headquarters,
To New Delhi & 2 Ors
4, The Garrison Engireer
1o Sat Akkulsans . Jalahalli East
/o Late Shri O,L. Reddy | Banaalore - S€0 014
Doddapalli Village 9 ‘
;ggﬁv:::;xﬁra Taluk - S.  The Chief Engineer
Kolar District Headquarters Southern Command
' Pune - 400 001
. 2. Shri' C.,\, Bhaktavatsalu ' :
Advocate 6. Shri m.,S., Padmarajaiah
No, 28, Raja Snow Building Central Govt., Stng Counsel
SBShadripuram ‘ . High Court Building
Bangalore - 560 020 , Bangalors - S60 001

3, The Endinesr-in-Chisf
Army Headquarters
DHQ P,0,
New Dalhi - 110 011

/Subject + SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith a copy of ORDER/STRNAINIERINCORBER
passed by teis Tribunal in the above said application(x) on _ 31-1-89
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CENTRAL ADMINISTRATIVE TRIBUNAL !
e : .7 . BANGALORE. | ,
» : _ : 2
!5 DATED THIS THE 31ST DAY OF JANUARY, 1989 : ‘ ]
Hon'ble Shri Justice K.S. Puttésuamy, Vice~Chairman '
Prasent and o
Hon'ble Shri L.H.A. Rego, Member (A)

APPLICATION NO. 494 /1988

Smt. Akkulamma,

W/o late D.L. Reddy,

Doddapalli, Ronour Post,

Srinivasapur Taluk, o ‘
Kolar District. . eese Applicant.

(shri D. Leslakrishnan, Advocate)

Vo

1. The Engineer-in-Chief,
Army Headquarters,
New Delhi,

2, The Garrison Engineer,
Jalahalli, Hospital Town,
Bangalore.

3. The Chief Enginaer,
Southsrn Command,

90003‘4 . . ev e RGSDOndﬂntSo

- (Shri M.S. Padmarajaiah, CeG+5.5.C.)

L]

This application having come up for hearing to-day, Vice-

v e e —

Chairman made the follouwing:

QRDER

Applicant by Shri C.N. Bhaktavatsalu, Respondents by

Shti'ﬂ.s.-Padmarajaiah.

. \'\\N ‘ST Ra 7/(, : .
f/ éi/”;f A‘\f e This is an application under Section 19 of the Admini-
- A . ‘
: §}’ ‘. strath _Tribunals Act, 1985,
2! SHEREY 4
5} SRS -

+ Smt, Akkulaﬁma, applicant before us, is the legally
ed wife of one Shri D.L. Reddy who was serving as a civi-

lian Supervisqp in the Military Engineering Service and died

.




' Hence this application.

-2 - e

in harness. On his death, the applicant agitated for

payment of Family Pansxon admissible to her in w

conformity with the Rula; reQulting the sama. This

claim of hers, however ués not settled with expedition.

t

'&. Shri M.S5. Padmarajaiah, learned Senior Ceaentral

Government Standing Counssl appsaring for the respon-

dents has filed a Memo annexing a copy of order No.PPP/

€/5C/F/PC1/387/1988 dated 9.12,1988 made by the Contro-

ller of Defence Accounts (Pensions), Allahabad (con)

.which has granted the reiiefs sought by the applicant.

e have no doubt that in terms of this order paybents

uill‘eventually be made to the applicant, if not already

done. From this it follouws that this application na
longer survives for consideration. e, tharefoﬁe, dis-

miss this application as having become unnecessary with

- no order, however as to costs.

5. Bafore parting with this cass we wish to record_
our appreciatidn of the prompt action and the deserved

sympathy shoun by the respondents, as well as tHeit

- learned counsel in settling the claims of the hajless .

widouw,
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F CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

' | ‘ tERSREES
4 . , |
‘g) | Commercial Complex(BDA)
: . Indiranagar
Cangalore - 560 038
Pated 1,40 MAR 1389
IA 1IN APPLICATION NO (%) / 494 /88(F)
W, P, NO (8) . \ / .
: ARpplicant | ) Respondent (s) )
Set Akkulamma v/s The Enginesr-in-Chief, Army Hesdguerters,
To - \ Kew Delhi & 2 Ors

4, The Gerrison Enginesr

1, -Sat Akkul .

: Jalahalli Eest
W/o Late s?x D.L. Reddy Eost e
Doddepalli Villsge Bsngalore ,

Ronur Hobli
Srinivasapure Taluk
Kolar Distriat

5. The Chief Engineser
Headquerters Southern Commend
Pune -~ 400 001

Advocate

No. 5, 3rd Floor
Kuruvbara Sangha Building
Gandhinagar

Bangalore -}‘560 o0

6. Shri M.5. Pedmarajaish
Central Govt. Stng Counssl
High Court Building
Bangalere = 560 001

3. The Engimsep-in-Chief
Aray Headqubrtesrs
DiHe Qe pouo
Now Dslhi - 110 011

“Subject :+ SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclesed herswith a copy of ORDER/RKAX /ENEKRRENAXBRBER
passed by tBis Tribunal in the above said application(s) on _ 8-3~89
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In the Central Administrative
Q Tribunal Bangalore Bench,
' Bangalore

ORDER SHEET

" . ) App]icauon No.........ﬁ-?.ﬁ.m.u weonansine. Of 198 8(?)
3 Applicant Co - ' Respondent
Smt Akkulamma /s The Enginesr-in-Chisf, Aray HQ, New Delhi
& 2 Ore
Advocate for Applicant o Advocate for Respondent
6. Papi Reddy | o ‘ . M.S. Padnarajeish |
_ , ' \ |
-- -Date ~ Office Notes , - - . Orders of Tribunal _-
. s : : : : {
8.3.1589 ' KSPUC/LHARM |
‘ . _ Orders on IR No,) - Application for re~
» il galling ;hé order
V- v Applicaent by Shri G, Papi Regay, 4
. : ’ Respondents by Shri MSP. Applicant who
L . is in person files a Memc praying for
| permiesion to withdraw this application.
f " Permission scught for is granted. IA No.l

is rejected es withdrewn. No costs,

1: ? é)g?nv REGISTRAR (JDL)

CENTRAL ADMINISTRATIVE TRlBUNAB
BANGALORE




